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INTRODUCTION

|, the Chairperson, Public Accounts Committee, having been authorised by the
Committee, do present on their behalf this Eighty-eighth Report (Sixteenth Lok Sabha)
on "Excesses over Voted Grants and Charged Appropriations {2015-18)".

2. The Union Government Appropriation Accounts (Civil) 2015-16; the Union
Government Appropriation Accourits (Postal Services) 2015-16; the Union Government’
Appropriation Accounts of the Defence Services 2015-16; and the Report of the
Comptrofler & Auditor General of India for the year ended March 2016, No. 34 of 2018,
Union Government (Accounts of the Union Government) were laid on the Table of the
House on 15 December, 2016 and 16 December, 2016 respectively. The Indian

Railways Appropriation. Accounts Part-l — Review, 2015-16; the Indian Railways
- Appropriation Accounts Part-ll - Detailed Appropriation Accounts, 2015-16: the Indian
Railways Appropriation Accounts Par-Il — Detailed Appropriation Accounts (Annexure-

G), 2015-16; and the Report of the Comptroller & Auditor General of India for the year
ended March 2016, Report No. 37 of 2016, Union Government (Railways) Rallways
Finances were laid on the Table of the House on 10 March 2017,

3. The Committee examined thé cases of excess expenditure incurred by the
Ministries of Defence, Communications (Department of Telecommunications) and
Railways of the Union Government in the 2015-16 fiscal on the basis of the
Appropriation Accounts; observations of Audit as contained in the relevant Reports of
the Comptroller & Auditor General of India; and the Explanatory Notes furnished by the
Ministries/Departments concerned. The Committee considered and finalised this Report
at their sitting held on 30 January, 2018. Minutes of the sitting are given at Appendix-I.

4, For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in thick type and have also
been reproduced in a consolidated form in Appendix-Ii.

5. The Committee would like to express their thanks to the representatives of the
Ministries of Defence, Communications (Department of Telecommunications) and
Railways for the cooperatlon extended by them in furnishing the requisite information to
the Committee.

6. The Committee place on record their appreciation of the assistance rendered to
them in the matter by the Office of the Comptroller and Auditor General of India.

NEW DELHI; ' MALLIKARJUN KHARGE
January, 2018 : - Chairperson,
Magha, 1939 (Saka) : S Public Accounts Committee




REPORT
PART-
A.  INTRODUCTORY

(a) Annual Appropriation Accounts of the Union Government

Appropriation Accounts are annual statements detailing Grant/Appropriation-wise
sums spent by the Govermnment in a financial year compared with the several sums
specified in the schedule appended to the Appropriation Acts passed under Articles 114
and 115 of the Constitution of India and also indicate unspent provisions/excess
expenditure under each Voted Grant and Charged Appropriation as a whole during that

financial year.

2. Presently, four Appropriation Accounts are presented to Parliament viz. Civil,
Defence Services, Postal Services and Railways. The Appropriation Accounts in.
respect of Grants/Appropriations’ covered under the Civil Sector are prepafed by the
Controller General of Accounts (CGA) in the Ministry of Finance. The "Non-Civil
Ministries/Departments like- Defence, Posts and Railways prepare their own annual
‘Appropriétibn Accounts. These Appropriation Accounts are audited and certified by the
Comptroller and Auditor General (C&AG) of India who also submits separate Audit
Reports thereon to the President who, in tum, causes them to 'be laid before each
House of Parliament in terms of Article 151 of the Constitution of India.

3. After their preseﬁtatian to Parliament, these annual Appropriation Accounts and
Audit Reports thereon stand referred to the Public Accounts GCommittee for examination
under the provisions of Rule 308" of Rules of Procedure and Conduct of Business in
Lok Sabha. ' o

4. In scrufinizing the Appropriation Accounts of the Government of India and the
Reports of the Comptroller and Auditor General of India thereon, it is the duty of the
Committee to satisfy themselves: -

{a) . that the moneys shown in the accounts as having been disbursed were
legally available for, and applicable to, the service or purpose to which
they have been applied or charged,;

(b) thatthe expan'diture conforms to the authority which govemns it; and

* in & Demand for Grants, provision for voted expenditure is called & Grant and for charged axpenditurs it is cafted an Appropriation,
¥ This Rule defines the funetions of the Public Accounts Committee,
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- that every re- appropriatlon has been made in accordance with the
~ provisions mada in this behalf under Rules framed by the competent
authority.

If any maoney has been spent on any service during a financial year in excess of

the amount granted by Parliament for that purpose, the Committee examine, with

" reference to the facts of each case, the circumstances leading to the excesses and.

make such recommendations as they may deem fit.

{b)

B

{e)

7.

Rules/Provisions for controlling‘ excess expenditure -

The following Constitutional F’mwsmns and Rules are laid down for controf of

(i)

(ii)

(i)

(i)

. excess expenditure by the Government

Article 114 (3) of the Constitution provides that subject to the provisions of

~ Articies 115 and 116, no money shall be withdrawn from the Consolidated

Fund of India (CFi) except under appropriations made by law passed in
accordance with the provisions of this Article.

Further, Rule 52 (3) of the General Financial Rules (GFR), 2005 stipulates
that no disbursements be made which might have the effect of exceeding
the total Grant or Appropriation authorised by Parliament for a financial
year except after obtaining a Supp!ementary Grant or an advance from the
Contmgency Fund.

Article 115(1) (b) of the Constitution stipulates that if any money had been
spent on any service duting a financial year in excess of the amount
granted for that service and for that year, the President should cause to be .
presented to the House of People a demand for such excess.

Indian Railway Financial Code, Volume-l also addresses the issue of
excesses over Grants in so far as Railway finances are concerned.
According to paragraph 371 of this code, the Railway administration shall
he responsible to ensure that no expenditure is incurred in excess of the
Budget allotments made to them. Similar provisions also exist under
paragraphs 782 and 783 of Postal Manual, Volume I (Fourth Revised
Edition) which, inter-alla prescribe that control in relation fo budget
aliotments must secure that expenditure is not incurred under any head in’
excess of the funds allotted to that head,

Procedure for reqularization of excess expenditure

Accurding to the procedure laid down for regularization of the excess

expenditure, the Ministries/Departments of the Govemmen’t of India are required to

furnish to the Public Accounts Committee, Explanatory Notes detailing the reasons for
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or the circumstances leading to the excesses under each excess registering Grant/
Appreopriation along with the relevant Appropriation Accounts. Thereafter, the Public

Accounts Committee proceed to examine, in the fight of the Explanatory Notes

furnished by the Ministries/Departments concerned, the circumstances leading to such
excesses and present a Report thereon to Parliament recommending inter-alia

ragularizatibn of the excesses subject to such Obsarvations/Recommendations as they |
may choose to make. Pursuant to the Observations/Recommendations made in the
Report of the Committee, the Government initiate nacegséry action to have the
excesses regularized by Parliament, under Article 115 (1) (b) of the Constitution, either
in the same Session in which the Committee present their Report or in the Session
following i, | | |

{d) Union Government Appropriation Accounts (2015-16)

8. | The details of the four Union Government Appropriation Acéounts (2015-18) viz.
the dates of laying of these Accounts on the Table of the HbUse, the numba‘ar of
Grants/Appropriations operated under each of the four Appropriation Accounts and t'he N
relevant ChapterslParagrapha of the Audit Reports highlightihg the Audit findings are
given below:- ‘

51, Appropriation Date of laying | No. of Grants/ | CXAG’s Repart in which éudit findings

No. | Accounts on the Tabie of | Appropriations | are highlighted
: the House highlighted
1. Clvil 16.12.2016 109 Chapter 3 (Para 3.4 and 3.5) of CRAG's

Report No. 34 of 2018, Union
Government, Accounts of the Union
Govarnment, (Financial Audit)

Defence Services

15.12.2016

Chapter 3 (Para 3.4 and 3.5) of C&AG's |
Report No. 34 of 2018, Lhnion
Government, Accounts of the LUnion
Government, (Financial Audit)

Postal Services

16.12.2016

“Chapter 3 (Para 3.4 and 3,5) of CRAG's

Report No. 34 of 2016, Union
Governmeant, Accounts of the Unlo
Government, (Financlal Audit) ‘

Railways

10.03.2017

16

Chapter 3-(Para 3.4 and 3.5) of C&AG's
Report No. 34 of 2016, ° Union
Government, Accounts of the Union
Gaovernment, (Financial Audit) and
Chapter 2 of CRAG's Repart No. 37 of
2016, Union Government (Railways)
Railways Finances

Total No, of Grants/Approptiations:

132
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R X in this Report, the Committee have examined the cases of those Grants/
Appropriations where money has been spent in excess of the amount authorized by
Parliament for specified services for the year 2015-16 and which require regularization
by Parliament under Articfe 115(1)(b) gf the Constitution of India.

B. EXCESS EXPENDITURE OVER VOTED GRANTS AND CHARGED
APPROPRIATIONS (2015-16)

" 10.  Scrutiny of the four Appropriation Accounts (2015-16) revealed that, there was an
excess disbursement of T 286,23,84,065 X 286.24 crore) over the authorization from
the CFl during 2015-16. There was an excess disbursement of T 210,36,86,254
& 210.37 crore) in two segments of two Grants/Appropriations in  Civil
Ministries/Departments and T 75,886,897 811 & 75.87 crore) in six segments of six
Grants/Appropriations of the Ministry of Railways. These are illustrated below in a
tabular form: '

(In unit of T)
sl Name of No. of excess No. of cases Amount of excess expenditure
No. | Appropriation registering involved incurred

Accounts Grants/Appro :
priations K

1. Civil 2 2 210,36,86,254

Defence 0 0 MIL
Services

13 FPosts 0 0 . NIL.

4, Railways B 6 75.86,97 811

Totat - 8 8 ' 286,23,84,065

(a) | Details of Excess Disbursement over Voted Grants/Charged Appropriations
{2015-16)

11.  The details of eight cases of eight Voted Grants/Charged Appmpriéﬁons under

which the actual expenditure had exceeded the sanctiohed provision' during the financial
year 2016-16as  shown in the relevant Union Government  Appropriation
Accounts/Explanatory Notes furnished by the Ministries/Departments concernad are

given below:-



{(lnunitof %) -
sk No. & Name | Administr Original Actual Excess Percents
No. of Grant/ ative Grant/Appropriation Expenditure Expenditure ge of
Appropriatio | Ministry/ | (Q) Supplementary excess
n Departme | Grant/Appropriation expendit
nt (8) Total Gran¥/ ure over
Appropriation (T) total
Grant/
Appropn
‘ ation
1 2 3 4 5 6 7
| -~ APPROPRIATION ACCOUNTS - CIVIL
Revenue (Voted) :
1. 15~ Department | Telacommuni | 0-13284,10,00,000 21169,43,20 526 210,22,20,526 1.00
of cations 8- 7675,11,00,000 ' ‘
Telecommunic | T-20958,21,00,000
ations ‘
Revenue (Charged)
2, 22- Defence Defence -74,00,000 3,14,65,728 14,685,728 4.89
Pansions §-2,26,00,000
T-3,00,00,000
Total {Civil) - 20962,21,00,000 21172,57,86,254 210,36,86,254 1.00
11 APPROPRIATION ACCOUNTS - RAILWAYS ‘
-Revenue (Voted)
3 0z2- Railways 0-805,31,32,000 980,04,25,767 75,62,83,787 8.35
Miscellaneous 5-0
Expenditura T-805,31,32,000
(General)
Revenue (Charged)
4, 03-Warking Railways 0-1,186,30,000 2,70,78,362 10,35 362° 3.08
Expginses- 5-1,44,13,000
General T-2,60,43,000
Superintendenc
| ¢ and Services- : : . '
8. 04-Working Railways 0-38,81,000 1,08,84,943 42,9435 0.41
Expensas- 5.66,81,000
Repairs and T-1,06,42,000 -
maintenance of
permanent way
and works
&, 06- Working Railways 0-0 221,158 158 0.07
Expenses- 5-2,21,000 '
Rapairs and T-2,21,000
Mairitenance of
Carriage ad
Wagons

* There was an excess expenditure of T10,35,362 under this appropriation. However, taking into account the
misclassification of 767,328, the actual excess expenditure requiring regularization works out to ¥11,02,690
¥ There was an excess expenditure of T 42,943 under this appropriation. However,. taking inro account the
misclassification of T 13,61,830, the actial excess expenditurs requiring regularization works out to ¥ 14,04,773



oLy i
Working Railways [ O-0 57,200 200 035
Expensas-staff : 3-87,000 ‘
Welfare and T-57,000
Amanities ‘
13- Working Railways O- 51,60,000 80,05,381 13,25,381 19.84
Expetises- 5-15,20,000 '
Provideni T-66,80,000
Fund, Pension . ‘
and other
retirement
benefits )
' Total (Railways) 809,66,75,000 985,53,72,811 75,86,97,811 8.34
Grand Total | 21871,87,75,000 22158,11,69,065 286,23,84,065 1.31

12. The above statement reveals that out of two cases of excess expenditure

incurred under the Grants/Appropriations operated by Civil Ministries/Departments, the
Department of Teleccmmumcatmns incurred excess axpendlture of ¥210.22 crore which
is 73.44 percent of the total excess expenditure incurred during the year 2015-16. In
case of Grants/Appropriations administered by the Ministry of Railways, an eXCess
expenditure of % 75.87 crore (Before misclassification of expenditure) i.e. 8.34 percent
‘of total excess expenditure was incurred in six cases.

(b} Actual Excess Expenditure incurregi by the Ministry of Railways |

13. A comparative scrutiny of the Union Government Appropriation Accounts

(Railways) for the year 2015-16 and the Explanatory Notes furnished by the Minisiry of

Railways indicating the detailed reasons for excess expenditure incurred by them over
Voted Grants/Charged Appropriations‘ revealed that there was a misclassification of
expenditure .of { (+) 67,328 under Appropriation No. 3 Working Expenses. — Generai
Superinfendence and Services, ¥(+) 13,61,830 under Appmpriation No. 4 - Working
Expenses-Repairs and Maintenance of Permanent Way and Works and 3(+) 6,07,032
under Appropriétion Na. -13- Working Expenses-Provident Fund 'F’ensicn and other
Retirement Benefits, Taking into account the effect of this mlsciasmf‘ cation, tha actual
excess expenditure incurred by the Ministry of Railways during the year 2015 16 works
out fo ?‘?6,07,34,001 instead of ¥75,86,97,811 as indicated in Indian Railways
Appropriation Accounts (2015-18).

" There was an excess expenditure of T 13,25,331 under this appmpnatmn However, taking into sccount the
mmclaamﬁcauun of ¥ 6,07,032 the actua) excess expenditure requiring regularization works out to T 10,372,413
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(¢) Total Actual Excess Exganditui'e for the financial year 2015-16 requiring

14.

reqularization under Article 115(1)(b) of the Constitution.

Thus, the total amount of actual pxcess expenditure incurred during the financial

year 2015-16, which requires regularization by Parliament under Article 115(1}(b) of the
Constitution is of the order of ¥ 286,44,20,255 incurred in eight cases of eight excess

registering Grants/Appropriations.

(d)  Reasons for incurring Excess Expenditure

No. and name of

of

&1.No. Excess Expenditure | Reasons for excess as

Grant/Appropriation incurred stated by the
Ministries/Departments
|  In crore) concerned

1. 16§ - Depit. of | 210.22 Adjustment  of _ more
Telecommunications Pensionery charges at the.

fag end of the year. '

2, 22-Defence Pensions | 0.15 Implementation of Court
‘ - Judgements.

E) 2- Miscellaneots | 75.63 More expenditure on staff
Expenditure {General) cast and non-provision of

budget for expenditure
under Mumbal = Urban.
Transport Project (MUTP)
surcharge, slow progress
of certain survey works,
etc. :

4, 3-Working Expenses- | 0.10 materialization of more
General , decretal Payments, than
Superintendence and anticipated .

Services ‘

5. 4- Working Expenses- | 0.004 Materialization of more
Repairs and decretal payments, than
Maintenance of anticipated.
permanent Way and ‘

Works

6. 8-Working Expenses-| 0.00002 Actual decretal payment
Repairs and was slightly more than
Maintenance

anticipated,
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Carriage and Wégans '

1. | 1M1-Workign Expenses- | 0.00002 Materialization of more
staff welfare . & decretal payments, than

_ Amenities anticipated.
8. 13-Working Expenses- | 0,13 Materialization of more

Provident Fund,
Pensicn & other
Retirement benefits

decretal payments, than
anticipated earlier.

(e) Excess Expenditure despite obtaining Supplementary Grants

15.
received from the Ministries/Departments concerned revealed that during the financial
year 2015-16, out of eight cases of excess registering Grants/Appropriations, the

A scrutiny of the relevant Appropriation Accounts and Explanatory Notes

excess expenditure had been incurred even after cobtaining Supplementary
Grants/Appropriations in the following seven cases by the respective Ministries/

Departments to meet their additional requirements:

(In unit of ¥)

sl

No.

No. and name of
GGrant/Appropriat-
lon '

Amount of
Supplementary
Grant/Appropriation

obtainad

' | expenditure

Amount of excess

incurred

Percentage of excess over

Supplementary

-| Grants/Appropriations

1

2

3

4

)

APPROPRIATION ACGD
Revenue({voted)

UNTS - CIVIL

1.

15- Department of
Telecommunications

78.75,11,00,600

210,22,20,626

2.74

2

Revenue (charged)

| 22-Defence Pensions

2,26,00,000

14,65,728

6.49.

Total {Givil) -

7677,37,00,000

210,36,86,264

2.14

Revenue {charged)

APPROPRIATION ACCOUNTS -~ RAILWAYS

3.

3- Working _
‘| Expenses-{General

Superintendence atd
Services

1,44,13,000

10,35,362

7.18

4-Working Expenses-
Repairs &
maintenance of
Permanent Way &
Warks

€6.81,000

472,943

0.64
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8 6-Working Expenses- 221,000 158 0.07
Repairs & ‘ '

Maintenance of ‘
Carriages & Wagons

6 | 11-Working T 57,000 560 0.35
Expenses- staff . ‘ :
Welfared Amenities

7. | 13-Working ‘ 15,20,000 13,25,381 87.20
Expenses-Provident ' . - :

Fund, Paension and
ather Retirement
Barneflis

TOTAL (Railways) - 2,28,92,000 24,04,044 16.50

Grand Total 7679.65,52,000 210,60,90,298 2.74

16.  Scrutiny of the above statement has revealed that in the fiscal year 2015-16,.
excess expenditure was incurred even after obtaining large sums as Supplementary
Grants. Supplementary Grants to the tune of T 7677.37 crore was allocated for the two
excess registering Grants/Appropriations operated by the Givil Ministries/Departments
but this fell short by T 210.37 crore. In respect of Railways, out of six cases of excess
registering Grants/Appropriation, Supplémentary Grant of ¥ 2.29 crore waé obtained in 5
cases, still an excess expenditure of ¥ 0.24 crore was incurred.

‘(f) Recurring Excess Expenditure

17.  Article 114(3) of the Constitution pravides that no money be withdrawn from the
Consolidated Fund of India (CFl) except under appropriations made by law passed in
- accordance with the provisions of this Article. Further, General Financial Rule (GFR)
52(3) stipulates that no d isbursement be made which might have the effect of exceeding
the total Grant or Appropriation authorized by Parliament fpr a financial year except
after obtaining a Supplementary Grant or an advance from the Contingency Fund.
Contrary to this, the incurrence of excess expanditura has been a recurring
phencmenon in the past despite recommendations of the Public Accounts Committee
and subséquent issuance of instructions by the Minisiry of Finance from ﬁmé to time.
The comparative data given below indicates the position regarding excess expenditure
incurred by various Ministries/Departments during the last ten years: '
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(€in crbr‘e)

Tatal

Year Appropriation Appropriation Appropriation Approptiation
Accounts "Actounts’ Accounts Postal Accounts
Civil - Defonce Services « Railways
Services
No. of Excess No. of | Excess No.of | Excess No. of Excess Tatal Total of
Excess | expenditur | Excess | expendit | Excess | expendit Excess | sxpenditur | of Columne
ragister -& registar ~Ure register ~ure ragisterin | e Colum | 3,5, 7.9
Ing incurred Ing incurrad Ing incurred | g Grants! ! incurred ns 2,
Grants/ Grants/ ‘ Grants/ Appropria 4,6, 8
Approp Approp Approp tions
riations riatlons riations ‘
{1 {2) (3 (4] (5} (8 {7) {8} (@ (10) (11)
2008-07 4 6637.20 1 g67.17 - - - .

‘ ‘ a 36516 13 | 376609.53
2007-08 4 10014 1 71,19 i - B 51.22 14 222 87
2008-08 4 270.21 2 742.61 “ - 8 532.12 141 1544 B4
200910 4 9218.89 21 261523 1 218.13 B 1022 84 1€ | 14575.08
2010-11 7 J384 10 4 | 423934 1 38663 10 3056.86 22 [ 11046.93
2011-12 & 6545.33 1 567.91 1 400.04 4 1048.86 ~ 41 | BB683.4
2012-13 4 4565.39 3 185.53 1 160.14 8 1675.96 16 | 8be702
201314 3 38.59 3 733.72 - - 12 2734 .91 18 | 3850822
2014-15 3 15640.55 1 0.0t 1 70.41 61 406 .99 11 ] 16207.95
201816 2 210,37 - - - - & 76.07 8 286.44
(year
under

review)

18. It is seen from above that the various Civil Ministries/Departments and the
Ministry of Railways have been incurring large amount of excess expenditure
continuously during the last ten fiscals. However, it has been revealed that there is
considerable deciine in excess expenditure incurred by the Civil Ministries)Depaﬁmants
as well as Ministry of Railways during the year 2015-16. S

(9) Persistent excess in Grants/Appropriations
19. A scrutiny of the Grants/Appropriations registering persistent excess for the five

 years period i.e. from 2011-12 to 2015-16 revealed that in Revenue-Charged segment

of three Appropriations persistent excesses occurred. The Appropriatibnﬂwise and year-
wise details of persistent excesses against allocations are given below:’

(Amount in %)

SLNo.

Lescription of

Grant/Appropriation 201442

201213 2013-14 2014-15

201816 -

Civil - Revenue
{Charged)
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Description of 1548
Si.No. Grant/Appropriation 20112 201 2-13., ‘ 2013-14 201415
Civil - Revenue
{Charged)
31- Defence Pensions
Excess- 28,54 467 3,99,60,400 74,86,943 4,54,50,236 14,658,728
1. Expenditure- | g3 54 467 4,81,60,400 | 4,97,86,943 14,54,50,236 | 3,14,65,723-
Appropriation- | 54 50,000 82,00,000 - | 4,23,00,000 | 10,00,00,000 | 3,00,00,000
“|"Raiiway - Revenue ' -
{Charged)
03- General d
Superintendence apd
p Services ‘
’ . Excess- | 27,29,201 41,82,995 38.47,888 23,862 10,35,362
Expenditure- | 30,34,201 42,73,895 88,758,888 1,37,56,862 2.70,78,362
Appropriation- | 3,05,000 91,000 50,31,000 1.37,33,000 2,60,43,000
13 - Provident Fund,
Pengion & other
- Retirement Benefils '
) Excess- | 4,09,113 15,63,329 16,38,105 21,01,513 i3,25,381
Expenditore- | 62,67,113 73,583,329 74,45,105 86,64,513 30,05,381
Appropriation- | 58,583,000 58,20,000 58,07,000 63,63,000 66,80,000

20.  Scrutiny of the above statement revealed that the Ministry of Defence under

Grant No. 22 Defence Pensians, had incurred excess expenditure recurringly for the
years 2011-12 to 2015-16 under Revenue-Charged Section of the Grant, In the case of
“Grants/Approptiations operated by the Ministry of Railways it has been observed that
recurring exf;ess expenditure under Appropriation No. 03 — General Superintendence &

Services had been incurred for the last five years i.e. from 2011-12 to 2015-186. Grant

No. 13 —~ Provident Fund, Pension and other Retirement Benefits had also iricurred”
recurring excess expenditure during the years 2011-12 to 2015-16.

{C) EXAMINATION OF SELECT CASES OF EXCESS EXPENDITURE

21, In the succeeding paragraphs, the Committee have dealt with some of the
prominent cases involving excess expenditure during the financial year 2015-16 in the
light of the facts brought out in the relevant Appropriation Accounts, Audit observations

| thereon, Explanatory Notes furnished by the Ministries/Departments concerned and the

written replies received from the Ministries/Departments concerned.
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{a) APPROPRIATION ACCOUNTS (CIVIL) |
Grant No. 15 - Department of Telecommunications (Revenug-Voted)

22.  During the Financial Year 2015-16, the Miﬁistry of Communications (Department
of Telecommunications) incurred an excess expenditure of ¥ 210.22 crore under

Revenue (Voted) section of Grant No. 15- Department of Telecommunications.

23.  Under Revenue Section (Voted) of Grant No. 15 -Department of
Telecommunications for 2015-16, the total provision was T 13284.10 crore. This was
. augmented to T 20959.21 crore by obtaining Supplementary Grant of ¥ 7675.11 crore.
‘Against this, the actual expenditure of T 21169.43 crore was incurred resufting inan

excess expenditure of T 210.22 crore.

24.  Scrutiny of the Explanatory Note furnished by the Ministry of Ccmmunicatiﬂns
(Department of Telecommunications) revealed that the excess expenditure under this
Section of the Grant was the net effect of total excess of ¥ 752.93 crore _aﬁd fotal |
savings of ¥ 542.71 crore under various Sub-Heads of the Grant. The Sub-Heads under
which the excess expenditure of ¥ 1 crore and above incutred and reasons thereof as -

attributed by the Ministry of Communications are given below:

Sl Sub-Head Amount of excess | Contributory reasons as stated by the’
No. : expenditure - Ministry
I incurred (T in.
crore)
1.| 3451.00.081.03- 2000 {Due to booking of expenditure
Centre for o pertaining to the head
Development of ‘ ' 2552.00.208.01-Centre-for
Telematics ' - Development of Telemnatics North
East Area. :
2.] 3451.00.091.09 - 2.02 Due to more expenditure under
Administrator professional Services
Universal Service :
Fund Communication
Accounts
3.12071,01.101.01 - 76.59 - | As the more pensionory charges were
Superannuation and adjusted af the fag end of the year by
Retirement - ‘ the Banks proper provision could not
allowances : be made.




.13

.1 2071.01.105.02 - 2085.83 -do-
Family Pension

.1 3276.00.103.01 - 326.25 Booking of expenditure pertaining to
Compensation to the head 2552.00.498.01-
Service providers for Compensation to service providers for
Universal Service Universal Service Obligation-North
Obligation East Area. '

.| 3275.00.800.07 - 29.34 Due to refund of more upfront charges
Refund of upfront of BWA spectrum in respect of BGNL
‘charges of BWA managed by savings with in the Grant.
spectrum In respect of ‘
BSNL

7.1 3451.00.081.12 - 1.96 Excess was due to more expenditure

Conirolier of on Salaries.
Communications )
Accounts

{b) APPROPRIATION ACCOUNTS -RAILWAYS

25, During the financial year 2015-16, the Ministry of Railways snc:urred an excess
expenditure of ¥ 78.07 crore (after misclassification) in six cases of six Grants/-
Appropr'iations The details of these excess registering Grants/Appropriations have
" already been given in Paragraph 11 of this Report. The Explanatory Notes furnished by
the Ministry of Rallways in this regard have been reproduced at Annexure -l to this
Repoﬂ

26.  Scrutiny of the Explanatory Notes revealed that out of the total excess
expenditure of T 76‘0? crore incurred by the Ministry of Railways during the fiscal 2015-
16, the maximum excess expenditure of ¥ 75.63 crore was incurred under Grant No. - 2
—Miscellaneous Expenditure (General). Detailed scrutiny of this Grant is given as

under: -

{i} gg_a_tit No, 2 - Miscellaﬁam_ls_ﬁxpenditum (Géneran

27.  Under Grant No. 2 — Miscellaneous Expenditure (General), Ministry of Railways
obtained an Original Grant of ¥ 905.31 crore against this the actual expenditure was
7 980,94 crore registering thereby an excéss expenditure of ¥75.63 crore.
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Scrutiny of the Explanatory Note furnished by the Ministry of Railways revealed

that excess expenditure under this Grant was mainly incurred under the following Minor

Heads:

(a)

Research Deslgns & Standards Crganization {35.60 crore) - Mainly, du'e to

more expenditure towards staff cost and retirement benefits during the year, than

~ anticipated,

(b) - Costof stétutury Audit (% 65.43 crore) - Due to more expenditure towards staff
- cost than anticipated.
(c) Miscellaneous Charges (% 119.78 crore) - Mainly due to more expenditure
towards MUTP Surcharges, than anticipated.
(ii} Recurring Excess Expenditure incurred by the Ministry of Railways
. 29, Excess expendfture under the Grants/Appropriations aperated by the Ministry of
Railways is a recurring feature. The figures in this regard for the last ten years are given-
. as under: '
St | Financial Year No, of cases  of | Amount of excess
No. Grants/Appropriations expenditure (¥ In ¢crore)
which recorded excesses
1. 2006-07 8 365.16
2, 2007-08 8 51,22
3, 2008-09 8 53212
4, 2009-10 ) 1922.84
h. 2010-11 10 3056.86
B8, 201112 4 1048.86
7. 2012-13 8 1675.96
8. 2013-14 19 2734.91
8. 2014-15 8 495 99
10. | 2016-16 (Year under - 6 76.07
review) -

—
-
—
-y

Tt

30.

Misclagsification _of _ Expenditure  under Excess  registering

Grants/Appropriations operated by the Ministry of Raijways
The scrutiny of‘Exp‘lanatory Note furnished by the Ministry of Railways revealed

that during the year 2015-16, there were three cases of misclassification of expenditure

of ¥ 20,36,190 under Appropriation 'Nos, 3,4&13. The comparative figures of

misclassification for the last 10 years is as follows:
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Financial Year

Sl No.© of cases of | Amount inveolved in the

No. misclassification of | misclassification of
expenditure under excess | expenditure (in unit of 7)
registering
Grants/Appropriations

1. 2006-07 . 5 .209,80,86,273

2. 2007-08 3 - 112 71,8617

3, 2008-09 3 23,54 57 552

4. 2008-10 7 30,92,58,533

5, 2010-11 9 29,70,49,848

8. 201112 2. 174,75,509

7. 2012-13 1 571,565,478

8. [2013-14 13 16,15,23,021

4. 2014-15 1 6,62,56,108

10. | 2015-16 (year under 3 20,36,180

review) - ' - -
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PART-!

Observations/Recommendations
1.  The Commitiee's examination of the Appropriation Accounts of the Union
Guvernmeht relating to the Civil, Defence Services, Postal Services and Railways
for the financial year 2015-16 has revealed that a total expenditure of ¥ 286.24
crore (before misclassification) was incurred in eight cases of eight excess
registering Grants/Appropriations. The Ministrie&lt)epartments which have
incurred excess expenditure during the year 2015-16 are the Ministry of
Cqmmdnicatiuns (Department of Telecommunications under Grant No. 15}, the
Ministry of Defencé (Grant No. 22 - Defence Pensions) and the Ministry of
Railways (six cases under six Grants/Appropriations i..e. Grant Nos. 02, 11 and 13
and Appropriation Nos, 03, 04 and 06). The Committee note that bulk of the
excess expenditure was on the Civil side viz. ¥ 210.37 crore which is 73.49
percent of total excess expenditure incurred during the year 2015-16.The
Committee further find that in the Civil sidé the almost entire of excess
expenditure was incurred by Ministry of Communications (Departmant of
Telecommunications) which incurred excess expenditure of T 210.22 crore under
Revenue ~.Vnted section of Grant No. 15 — Department of Telecommunications
which is 73.44'percént of the total excesé expenditure inc'urred during the year
2015-16. In case of Grants/Appropriations operated by the Ministry of Rallways,
. an excass expenditure of T75.87 crore which is 26.51 percent of the total excess

 expenditure was incurred under srx GrantsIApproprlations

The Committee observe that the various Civil Mlnlstrlesmepar’tment& and
Ministry of Railways have been incurring excess expenditure year after year.
However, the excess expenditure incurred by themn has witnessed a congiderable
decline in comparison to previous year in casé_ of Civil Ministri&smepartménw
and previous seven years in case of Ministry of Railways. An analysis of the
reasons for excess expenditure during‘ 2015-16 indicate that the lack of proper
monitoring of the progress of expenditure, inadequate review and analysis of the
financial requirement and non-observance of the preseribed financial rules were

the main contributnry factors in the incurrence of such excess expenditure, The
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Committee cannot help observing that the concerned authorities in the various
Ministries/Departments continue to display their negligence and callous attitude
towards rules prescribed for containing the expenditure within the sanctioned
provisions, The Committee view this situation with concern and emphasize that
the Ministry of Finance should devise suitable mechanism for tightening the

exchequer control.

Emphasizing the need for ekercising effective control over expenditure, the
Committee in their 36" Report (16™ Lok Sabha) had recommended to constitute
an Expert Group in each Ministry/Department representing all the budget
controlling authorities which undertake a thorough study of the instances where
expendiiura had exclaéded the budgetary allocations during the last five years.
Upon noticing that no steps in this regard have been taken by the Government,
the Committee in their 68" Report (16™ Lok Sabha) had once again impressed
upon to constitute such Expert Groups in each and every Ministry and furnish
Report thereof indicating the reasons for such a high excess expenditure and
suggestions to obviate the same in future. But no action taken in this regard has
been furnished by the Ministry of Finance. The Committee are constrained to
express their dissatisfaction over the delay of over two'.years in taking any
concrete action in this direction and desire the Ministry of Finance to fix
responsibility in this matter and inform the Committee of the action taken in this

regard within a period of three months.

2. - The scrutiny of the Union Government Appropriation Accounts (Railways)
for the year 2015-16 and the Explanaturj Notes furnished by the Ministry of
Railways indicating the detailed reasons for excess éxpanditure incurred by them
over Voted Grants/Charged Appropriations revealed that there was a
mié&iassi_fic:atian, of expenditure of T 20,356,190 under Appropriation No. 3 —
Working Expenses-«Gerﬁeral Superintendence and Service (367,328); Appropriation.
No.- &-Working Expenses ~Repairs and Maintenance of permanent way and works
{{13,61,830) and Appropriation No. -13- Working Expenses — Provident Fund,
Pension and other retirement benefits (36,07,032). Taking into account the effect
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of this misclassification, the actual excess expenditure incurred by the Ministry of
Railways during the year 2015-16 works ouf to T 78,07,34,001 instead of

- ¥ 75,86,97,811 as indicated in Indian Railways Appropriation Accounts. Thus, the
total amount of actual excess expenditure incurred during the financial year 2015-
16, which requires regularization by Parliament under Article 115 (1) (b} of the |

. Constitution is of the order of ¥ 286,44,28,255 (¥286.44 crore) incurred in eight
cases of eight excess ragisteri'ng Grants!Appbopriations.

3. The Committee are constrained to observe that out of eight cases of
excess registering Granis/Appropriations the excess expenditure had been
incurred even afier obtaining Supplementary Grants in as manf{ as seveh cases.
The percentage of excess expenditure over the Supplementary Grants in respect
of these seven cases ranged from 0.07 percent in Appropriation No. 6- Working
Expenses ~Repairs and maintenance of Carriages and wagons to 87.20 percent in
Appropriation No. - 13- Working Expenses-Provident Fund, Pensidn and other
Retirement Benefits. To illustrate the sector-wise details, Supplementary Grants
to the tune of T 7677.37 crore was allocated for the two excess registering
Grants/Appropriations operated by the Civil Ministries/Departments but this fell
short by ¥ 210.37 crore. In respect of Railways, out of six cases of 'excass
registering Grants/Appropriations, Supplementary Granis of T 2,29 crore was
obtained in five cases, sfill an excess expenditure of T 0.24 crore was incurred. In
this regard, the Committee have repeatedly cautioned the Mmlstrleslbapartments ‘
in the past against incurring expenditure not authorized by Parliament As the
trend of incurring excess expandltura despite obtaining Supplementary Grants
continues, the Committee are inclined to conclude that not only the Budget
Estimates are not adequately made, even at the supplementary Demands stage,
requirements projected are not realistic. The Ministries/Departments have made
the mockery of this system. They'ha\m been obtaining Supplementary Grants
without conducting a proper scrutiny of the expenditure incurred or likely to be
incurred by them during the financial year as there are no cogent raasana for the
inevitability of excess expenditure when the Ministries/Department get
opportunities to present the Supplamenﬁarﬁ Demands for Grants during the three
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Sassioné of Parliament in a year, the Committee would like to remind the
defauiting Ministries/Departments about the sanctity of General Financial Rules
which stipulate that no expenditure should be incurred which might have the
effect of exceeding the total Grant or Appropriation authorized by Parliament by
law for a financial year except by way of obtaining Supplementary Grants or an
advance from the Contingency Fund. The Committee therefore, recommend that
the Ministries/Departments concerned should probe into the cause of this chronic
malaise and find effective ways and means to make the mechanism of estimating
Supplementary Grant more realistic and fix responsibility on the Budget
Conffnlling Officers and Financial Advisors so as to avoid recurrence of excess
expenditure despite obtaining Supplementary Grants,

In their 68" Report (16" Lok Sabha) the Committee had desired the Ministry
of Finance (Department of Economic Affairs) to give serious attention to this
aspect and evolve aﬁ effective mechanism in coordination with budget cell of all
the Ministries/Departments, C&AG of India and CGA in the Ministry of Finance
(Department of Expenditure) to restrict the'use_ of supplementary demands only
to rare and emergent cases. Keeping in view the' same instances this year, the
Committee observe that no concrete measures have been initiated so far in this
direction. The Committee would like the Ministry of Finance (Department of
Economic Affairs) to give serious attention to this aspect and apprise the

Committee of the action taken in this regard.

4, The scrutiny of the excess exmriditura incurred during the last ten years -
has revealed that Givil Ministries/Departments and the Ministry of Railways have
been incurring large afnount of excess expenditure continuously during the last
ten fiscals. However, it has been observed that there is considerable decline.'in '
excess expenditure incurred by the Civil Ministries/Departments as well as
Ministry of Railways during the year 2015-16 in comparison to previous year. It
has also been observed that excess expenditure incurred by the Ministry of
RailWays during 201516 is the lowest during the last seven years l.e. from 2008-
09 to 2014-15. The Committee axpfaé‘s their satisfaction over the decrease in
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excess expenditure during the financial year under review as compared to that of
the last one but still express their concern over the continuing cases of excess
expenditure by various Ministries/Departments. The Committee, therefore, desire
that the Government should remain more vigilant in their budgeting exercise and
monitor the expenditure pattern with utmost care and alacrity so that instances
and guantum of excess expenditure are pruned down to the barest minimum in
the coming years‘, if not eliminated altogether.

The Committee further find that the Ministry of Defence under Revenue-
charged portion of Grant No. 22-Defence Pensions, had incurred \e‘xcess-
expenditure recurringly for the years 2011-12 to 2015-16. Further, in case of
Grants/Appropriations operated by the Ministry of Railways it has been observed
that Appropriation No. - 03 - General Superintendence and Services and Grant No.
— 13 - Provident Fund, Pension and other Retirement Benefits had also inc:i;i'red
recurring excess expenditure during the years 2011-12 to 2015-16, Apparently no
aﬂ‘nrté have been made by the Ministry of Defence and Railways to examine the
factors contributing to such a dismal state of affairs and take corrective action.
What is further disquieting to observe is that despite the oft-repeated concern
expressed hy the Coinm_ittee on the recurring phenomenon of excess expenditure
under the aforesaid Grants/Appropriations operated by Ministry of Defence and -
Railways situation has not been improved. Expressing their concern over this
state of affairs, the Committee in their 36™ Report had desired for constitution of
a high level inter-Ministerial Group under the Chairmanship of the Cabinet
Secretary and the CRAG of India. The recurring excess expenditure by these
Ministries is axiomatic of the fact that no sincere efforts have been made in this

‘direction, The Committes while reiterating their earlier recommendation
recommend that the Ministry of Finance téke a serious note of it and fix
responsibility for the recurrent excess expenditure. Taking note of the recurring
excess expenditure under Grants operated by the Ministry of Defence, the
Committee in their 68" Report had desired the Ministry of Defence to constitute a
high-level Committee consisting the budget controlling authorities of Ministry of
Defence, Ministry of Finance (Depam'né'nt df Economic Affairs) and officers from
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the CGA (Department of Expenditure) to identify the loopholes in the budgeting
procedures of the Ministry of Defence and to obviate the same in order to avoid
the recurring phenomenon of excess expenditure undgr'the Grants operated by
them. The Commitfee are pleased to note that in pursuance of their
recommendation a high level Committee with AS & FA (Acquisition} as
Chairperson and représentativa from Army, Navy, Air Force, IDS DGAFMS &
representative from Départmentuf Economic Affairs and CGA has been set up to
identify the loopholes in the budgetary process. The Committee therefore, desire
to be apprised of the findings/recommendations of that high-level Committee to
curb the tendency of recurring excess expenditure under the Grants operated by v
the Ministry of Defence in future. | |

5. A sefutiny of select cases of excess registering Grants/Appropriations
reveals that during the Financial year 2015-16, the Ministry of Communications
{Department of Telacoﬁ:mﬂnicaﬁons) incurred an excess expaﬁditure of ¥ 210.22
crore under Revenue (Voted) section of Grant No. 15 - Department of
Telecommunications. Under this Section of the Grant the total provision was
¥ 13284.10 crore. This was augmented to ¥ 20959.21 crore by obtaining
Supplementary Grants of ¥ 7675.11 crore. Against this, the actual expenditure of
721169.43 crore was incurred resulting in an excess expenditure of T 210.22 crore.
Excess expenditure under this section of the Grant was the net effect of total
excess of ¥752.93 crore and total savings of 542,71 crore under various sub-
heads of the Grant. The Committee are perturbed to note that but for the savings
under various heads of the Grant, the overall excess expenditure under this Grant '
would have been much larger. The contributory reasons as stated by the Mini::-:try
ware more expenditure unﬁer professional services, more pensioner charges
adjusted at the fag end of the year by the Banks, compensation to service
providers for Universal Service Obligation-North East Area, due to refund of more
upfront charges of BWA spectrurﬁ in respect of BSNL etc. The Committee are of
the view that many of these could have been foreseen and provided for at least at
the Supplementary Grant stage before the close of the financial year. In the

opinion of the Committee the facts eﬁumeratad above are a sad commentary on |
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the manner in which this Grant was administered by the Department of
Telecommunications which miserably failed not only in precisely estimating their
requirement of funds even at the fag-end of the year but also in providing fully for
requirement of funds under various Sub-Heads of this Grant. Taking note of the
fact that there was not only wide spread diversion of funds but also unbridied
flouting of finangial disciplines in operatioﬁ of this Grant, the Committee
récommen’d that the matter be looked into to pinpoint the responsibility and to
drive home the need for strictly adhering the principles of financial propriety and
: 'dlsciplina; |

6. The Committee’s examination of Indian Railways Appropriation Aécnunt‘s
for the year 2015-16 revealed that there was an overall excess expenditure of
T 76.07 crore (after misclassification) in six cases of six excess regiétering
Grants/Appropriations. Out of this, excess expenditure under Grant No, 2 —
Misaé!lanauus 'Expenditure (General) was the main contributor having an excess
of T 75.63 crore which is 99.42 pércent of the total excess expenditure incurred by
the Ministry of Railways.' An analysis of the raaabns causing the excess
expenditure indicates that the excess under Grant No. -2- was mainly due to more
expendittire on staff cost and non-provision of budget for expenditure under
Mumbal Urban Transport F’rojmi (MUTP) surcharge. The Committee feel that
these activities are routine in nature and these could ﬁava been realistically
~ assessed at Budgetirevised estimate stage. Furthermore, under
GrantslApprohriations Nos. 3,4,6,11 and 13 the excess expenditure was due to
materialization of more decretal payments, than anticipated. Deploring this, the
Committee expect the Miriiatry of Railways to ensure that in future, prompt action
is taken to make the decretal paymeﬁt's and provide for it in the
original/suppiementary Budget. The Committee, therefore, like to emphasise that

+

through proper control over expenditure and with more accurate estimation of .

liabilittes, much of the excess expenditure can be avoided. If at all the
requirement of more funds is felt after the budget eatimates, additional provisions
at the revised estimates should be made with more precision. The Committee
" are pleased to note that in pursuance of their recommendation, the Ministry of
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Raillways have constituted an Expert Group vide order dated 20.07.2016 to study
persistent trend of excess expenditure with a view to find out reasons for the
same and evolve a mechanism to curb instances of excess expenditure. The
Expert Group made several recommandations to curb the instances of recurring
excess expenditure. The Commitiee while appreciating the steps initiated in this
regard desire that the recommendations of the Expert Group should be followed
by the Ministry of Railways so as to atleast minimize the instances of excess

expenditure if not completely eradicating fhe_ same,

7. Yet another areé where Inherent shoricomings were chserved by the
Committee related to the manner in which Supplementary Grants had been
obtained by the Ministry of Railways. The Committee’s examination of the
relevant Apprnprlatio:n Accounts has revealed the supplementary provisions of
¥ 2.29 crore were obtained in flve out of six cases of excess registering
Grants/Appropriations. The Committee’s scrutiny has also revealed that under
Appropriation Nos. 06 and 11, the original provisions were not available and only
Supplementary Grants were obtained for this purpose. Further under Grant No. 2,
no Supplementary Grant was obtained although there was excess expenditure
. under this Grant In fact Supplementary Grants were ill conceived without
cohduating a proper and. close scrutiny of the expenditure. The Committee are
concerned over such a state of affairs and recommend that the Ministry of
Railways should evoive a mechanism to access and project realistic requirement
of funds at the Supplementary Grants stage s0 that the excess expenditure could
be avoided as far as possible. The Committee are further observe that with
Virtual Private Network enabled Rail Budget'system of the Ministry of Railways, .
though the excess expenditure has shown a considerable decline during the .
fiscal 2015-16, it is still occurred despite obtaining Supplementary Grants and
much more need to be done to avoid instances of excess expenditure despite
obtaining Supplementary Grants. The Committee, therefore, desire that
- supplementary provisions are obtained only in cases where it is really and
genuinely required and the Ministry of._Rajlways should not make indiscriminate
use of this mechanism. They also desire the Ministry to make optimum use of the



24

Private Network enabled Rail Budget for framing their Budget estimates most
accurately and resort to supplementary demands only In rare and emergent

cases.

8.  Another disconcerting feature noticed by the Committee is the extent of
misclassification of expenditure under the Grants/Appropriations operated by
Ministry of Rallways during the year under review. There have been
misclassification of expenditure of ¥ 20,36,190 in as many as three Appropriations
which: have recorded excess expenditure, As the amount of misclassification of
ﬂxpgndituré is very huge, thizs cannot be considered as a mere technical or
prnéédural irregularity on the part of the Ministry. Ht is a serious issue warranting
immediate attention and prompt action, Even though the Ministry has taken
some remedial measures to improve the situation, the Committee cannot but
cbncluda that systemic flaws as well as human laxity bhave continued to
contribute to this malaise. The Ministry of Railways should therefore, look into
the matter afresh and initiate credible action that will yield visible results in the
forthcoming years for better planning and performance on the expenditure side.

9. . The instance of excess éxpenditure that have occurred under variousg
Grants/Appropriations during the year 2015-16 only ‘highlight the growing malaise
of not learning lessons from past mistakes. It is further seen that excess
expenditure is o't;_curring even in cases where the expenditure could have been
. easily anticipated and inéorporated in the budget estimates or the Supplementary
Grants. In some cases, even the routine types of expenditure were not taken into
aceount resulting in excess expenditure. This clearly shows that the Government
particularly the Ministry of Finance, as the nodal agency, have not been paying
the requisite attention to this issue. In this connection, the Committes would like
to point out that as per the extant Financial Rules, the Secretary to the
Government of India, who haadé the Department-shdul'd take responsibility for
ensuring financial discipline in the concerned Ministry/Departiment with a view to
restricting excess expenditure to the barest minimum. Considering the recurring
malaise of excess expenditure, the demittee would now like the matter to be
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reviewed at the highest level. The Committee accordingly recommend that the
Government should constitute a Inter-Ministerial Group of the Secretaries of all
the Ministries/Departments to examine this recurring issue and apprise the

Committee about the steps taken {o rectify the problems.

10. Subject to the observations/recommendations made in the preceding
paragraphs, the Committee recommend that the expenditure referred to in para 14
of Part -1 of this Report be regularized in the manner prescribed in Article 115 (1)
(b) of the Constitution of India. o

NEW DELHI; : MALLIKARJUN KHARGE

February, 2018 Chairperson
Magha 1939 (Saka) Public Accounts Committee
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| File No 1»20!2016 B
Gevernment of India

Mlnlstry of Communications & Tnformation Technology
DEFPARTMENT OF TELECOMMITNICATIONS

enditure Note:
Note for Public Accounts Committes in respect of encess expenditure ovcurred

. mdey Revenue Section (Voted) of Grant No.15  Ministry of Commuanieations &

Information Technology as disclosed in the Uninn Giovernment Appropriation
Accounts (Civil) for 2015-18.
Revenue Section (Voted) S

{Rs in thousands)

Original Grant - ' o 13284,10,00
Supplementary Grang : T675,11,00
Total Grant - : : 20959,21,60
Actual expenditure 21169,43,21
Excess 210,22.21
2. Under Revemuze Section (Voted) of Grant Mo, 15 — Ministey of Cornmumications

& Information Technology/Department of Telecommunications for 2014-16 the total
provision was Rs13284,10,00 thousand, This was augmented 1o Rs 209359,21,00
thousands by obtaining Supplementary Grant of Rs 7675,11,00 thousand. Against this,
the actual expenditure ;)f Rs 21169,43,21 thousands was inpuwired resulting an excess
expenditure of Rs 210,22,21 thousand, .

3 Excess expenditure of Rs 210,22,21 thonsand was the net effect of potai EXCEES

of Rs752,93,26 thousand and totat ﬂa'virtg of Re542,71,05 thousand under various

sub-heads of the Grant. The sub-heads under which exvess of Rs, one crore and above
occurred and reasons therefore are eoplained in the Annexure 'A’. |

4 This has been vetted by the Director General of Andit P&T, Civil Lines, Delhi
with the remarks “Ministry may take adecquate steps to ensure that belances under
funds are optimally utilized for the purposes for whicl they have been earmarked and

prajection of funds is done in such a maLner that excess/ savings under various heads

- could be avoided” vide DOA P&T U0, No. uff. (w vd ibl')ﬂi‘awﬁlmﬁ‘éﬂm ’@Tﬁ!ﬁﬁ—

11/2015-16/319 ﬁT-l'I'q'-T'iS/OQHE

A

{Prablad Singh )
Member (Figance)

~ 26~
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| Revised Annexure- A (Revenus) | [Rs in Lakh)
Lis of 63535 of invulv:ng excess of Rs one crore and above urder gach sub head under Revenue Sec!:mn In Grant No 15
Dapdriment of Tetecommunications for the year 2015-16 -

. i
3
' Orlgihal | Supplement Mgtual Excans " Redsons for Variatlons
50 Mo Sub hex Total |
. ¢ Grant | ary Grant v vprenditure | gupanditure |

1 |3451.00.081.08 Cantre for 14000 13751 29751 29741 2000 Exgidss was due tn boaking of expnditure pertaining
Davelapment of Telermiatics _ : . To the haad 2552 00 208 61 Cantra for Davelopmert

aof Telarmtits Morth East Area,

I 13451.00.081.09 Adminstrator 338 1] Bas 540 202 |Exeess was die to more gxpanditure under
Unlversal Service Fund ’ ‘ : Professiong! services ,

Communigatian Adcounts . '
4 12071.01.101.01 Supernuation st 352000 920 ARGEIN AT4579 7659 | A6 the mang Penslonery Charges were adjusted at the fag
Ratiranmart Allowances. end of the y&ir by the Banks prper provislan could net be
M@,
§  |2073,012058.02 Family Penslan. 75000 75000 104583, 8648 (As the more Penstonery Charges ware adjustad at the Tay
’ end of the yaar by the Baoks proger provision couid not be
nags, .

B |8275.00.103.01 Compensaton 2100 63473 276175 3RE00 2262%[ Raoking of expnditurs pertaling to the haad 1552 00 438
A0 Service Providers for Bl Canipensation (0 Servics Providars for Unlvarsat Service
Universal Service Obligation Oiligation- North East Ared,

7 |3075.00.800.07 Refund of 3000 334050] 447050 419984 2034 |Excany papupoiure was dus to Aefund of moce Ugfront

' Upfrant charges of BWA ' gharges of BWA Spactrum I respect of BENL managed by
2 i :
Spectrum In respect of BN savirgs with In e Grar

7y pESiv

Director (B&PF)
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Ly Reverye '
. Staternent shawing the Excass ant Savings under Revamy Sectlon for the year 213516
R - ' K3 in Thisusmnds
;-“-{‘-\ . Suppleme !
Ve : . E Original |ty Atua
Wi St e Head of A/C Grant Grant Toka! Enpeinditure | Excads | | Saving
3451.00,790.58 Secretanat - Ministry e —
i fof Cornmunications 54500 ] 54500 <3008 vy en]
2 _[3451.00.081 03 Diresrorute [Voted] 10584000 a3es0s]  aarzson) 10E3602 FA2eE
[3451.00.082.04 Telasamemunication ,
3 [éngineering Cantre | asvsm}l - 0 247500 482020/ 33480
3451,00.091.03 Centre far
4 [Developmant of Talvmatics 1400000] 13¥eion|  27vsao0) o 28¥%agor 200060
3. |3451.00.091 04 Maintenanee 17000 {1 L7000 7472 =98 28
G (3451009106 Awull Cluorges AT, ol zs0nn] Faae) | —
7 |3451.00.051.8Y Amanities ta staff 18500 i ig500) - 1081 -3413
8_.3451.00.057.08 Smtlonary gnd Prinfing| 4000 B 4400 2690 1840
9 _ |3481.00.091.09 Adoninistrator OSF_ -1 % 3350111 §4047  B0247
: 3451.00,091,10 Telacam Teyting and
10 [Securlty Cartifiestion tantrg g a g N
14 13451.00.061.13 TERM Cells 573700 il 673%00 EBO61 4353 of .
32 43451.00.091,12 Conwolier o' Accounts | 16695 B M06Rsa0l 108811l onid 0
13 _ 13451.00,756,01 Tribat Ares Sub Pion 0 24900, 24870]. 14500 2 o}
i4  iDeducr i 0
15 [towelades_ ¢g8y200] _asisso0) 209700 BB  posaaal  L194790)  FAdEd
1258 200.208.01 Cenirg for :
16 |Develogrment of Tetamatics 0 __3gconn| | eA0000 b =200000)
1235 2,00:498.01 Compensation o ) :
17 |Service providers . 2E000001  ~ 603000) __Hziu0on 0 =3200000
it [fromi 000008|  §OTDO0| 2400040 9 ol .3400000;  -BAD0DOD
] 71.01.102 Ot Superannuation snd ) ' _'
19 {Retirament Alfowances 35200000) 7482000] 45897000 AT4EHG, TREHIS
1072.01.102.01 Cammurted Valug of '
20 |#arslon 83000304 R4t faazine TRI4021 3987
20720140401 Compassionaie T
21 [allowance a 100 f 40 0 400
22 1207i01.104.01 Gratpities | a3is0000d  3edeQnl 12514600 1Az -23446%
23 | jA071.01.106.02 Fartily Pension - 7506000 8] 7300000 Lbesbiya;  eagry
1071.02.207.01 Cantributian'ip
34 iPensions and Gratultles 800 o] sy 138 -G53
25 |3971.01.115.01 Leave encagh ra 150099, D 150000 Lita7m -RPEDY
071.01.327.01 Govt, Contrioutian far . ,
36__|Defined contyibytion Pengion Seheme 25000] ol 28900 2312 5684
27, 12071.01,200,01 CGther Pensiod el il ) 500 Al -218].
28 |Total20 , GEAOI00|  Bsasmon] KNG 7aLGudid] aradud] -dusrim]  21eeAud)
. (32750010101 wWirenss Plasmdng ang . :
28 |Co-crdinetion ' 98500 0f . Shum J4341 SZ33859
20 {3373.00.102.01 Wireless Mobiadng 275700 30000 1080 2ga8ms &0
' laz?smma.m_&mnenmlan vs .
31 J3ésvice providers 21270000 53478001 71700 I0BRLOMY|  32£2500
32 - [A27%.00.796.01 Tribal Area Sub Man [+ 0 {7 i g 0
3275.00.795.02 Comprrssion w '
- 33 |servics previdars 196000 of 130000 115474 gl 10338
8276.00,797.01 Transfar to Reserve )
34 [Fune A4050000] _7000000] _ 33000C0C Bagonooc] 4 B
5275,00.798.01 |mernatinnat '
_— Talasaminupigatian Union Gansva 236800 ol.... 29800 Z2000H 1 14900
Ak . i
: 13275,60,798.02 Asia Pacifle
37 {Telrcomimynication Unlon Bangkok - 24360 g 24030 7171 Q] -1682%
13275,00 788.0% Comman wealth
Telecammunicaron Qraanisatlan .
3¢ Jlerdon 0000 a L0030 g W -16000
-2 B
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K 3275.00,448,04 Pakistan Telarom T
39 lcompany It 9| 7ison|  yrssoo 775500 4 0
' Adis LML Fachnology
Reveiopment and Imastmant '
¢ag | JPremption 19000 f 15000 pyan g Sasy
$475.00,800.07 Refurad of Upfrom - ‘ ' Nt
charges of BWA spactrum In respact uf
41 tasNL B200000 33405000F 41708000 41853400(  Josag)
. 3275.00.800.00 trierest on MTNL
42  |Bonds 00| 38700401 3870100 A49457 36581
BE15.00,60012 Einandiyl Stppart to .
MTNLOR actount of lizbility arising
froim igd@vy of Minlmem Altdraste Tax )
a3 JIMATE 400 4972508]  dadienn 4921600 g ¢
8276.00,800. 13 Subvenstan to FSUs For ‘ N T
44 |infr Projact of Sovemment ¥70000 Of _#70000 YTONED 0 2
3275.00,800.14 Compansatitn for
45 isurrender of ERMA Spectrum nl_seavwnl  BedTi00 E2a i) 0 o
46 |3275.00,800.40 171 Banglore {(Vates) 15508008 Saadatinl  E0COC00 5A0C007 o & ]
3275020050 Teledwm. Ragulatory
47 JAutharity of ndla BEOROD o GR0000 SEHc0R o 4100
475 (0.B00.60 Telecom Disputas
45 (Sertlemant and Apaallate Tribunat 149160 ] 1459190 {EREEE] a1 -1874) |
43 }3275,00.800.90 Training 20000 ' gneg 81287 9] 28088
Totat 275 57220600] BE7618001 122582400 z?,ﬂ&@azl aGSE900)  .roaG17)  32E1Rd3
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mﬂNNfXURE i

GOVERNMENT OrFINGIA

MINISRTY OF DEFERCE (FINANCE)
(MAIN OFFICE]

BEXCESS NOTE

Note for Public Accounts Committee for regularization of excess
expenditure of Fs. 14,66 Lakhs occurred in Revenue Section {Charged) of
Grant No. 2%-Defence Pensions as disclosed in Appropriation Accounts
(Defence Pensions) for 2015-16 '

REVENUE SECTION (Charged]

(Fs..In thousand)

- (1} Origingl Grant : 74,00
Supplementary : 2.26.00
Total Grf:u‘.lt D 3,00.00
Actal Expenditure : 3, 14,5‘.'?).
LECESS : 14,66
2. Under Revenue Section{ Charged} portion of Grant No, 22 Defence

Pensions for 2015‘—.16, original provision was Rs. 74,00 thousand. This was
auﬁmanted to Rs. 3,00,00 thousands on obtaining Supplementary Grant of
Rs. 2,26,00 thousands. Against this the expenditure of Rs. 3,14.66
thousand was inc.urmd resulting an excess of Rs. 14,66 thousand.

3. The es:céss of Rs. 14},6_6 thousand was the net effect of tofal excess of
Rs. 4182 thousand less tofal savings of Rs. 27,16 thousand under various
sub heads of the Grant. The Sub-heads Dbelow Major Head 2071 under

which excess occurred and reasons thereof are explained below :-

7. The sub—.hﬂads below Major Head 2071 under which excess occurred

- and reasons thereof are explained below:-

""'”:)mﬁ . " -y



e

a

] 2071.02.101 Areny  (Minor Head)

2 Defence (SMH)
2101 Army  [Minor Head)
2073.02.101.01 Pension: and other Retirement Benefits (Sulb Head;

{(Rs. In thousand)

Original Grant : 36,00
B Supplementary . 84,00
Re-appropriation I-} 7,00
Total Grant _ : | 1.332,00
Actuzl Exp andiﬂre. 1,68,82
B:»:ca%s (+) 35,82

The excess of Rs.35,82 thousand under this head is mainly dus to the

implementation of more Court Judgsments,
(I  2071.02.102 NAVY (Minor Head)

{ii) 2071.02 Defence (SMHJ -
2071.02.102 Navy (Miner Head) .
2071.02.102.03 Leave Encashment (Sub Head)

{(Rs. In thousand)

Qriginal Grant _ : . 2,00
Supplementary .' 3,0G
Total Grant : . 2,G0
Actual Expenditure oL 11,00
Excess : {+) 65,00

The excess of Rs. 6,00 thousand under this head is mainly due to the

miplementation of more  Court Judgements which is an  obligatory

expenditure. . N
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i»; The Total grant under the C?ha:;"ge Portion of the Revenue Secuon
of the Grant is Rs. 300,00 thousand . and excess amount of Rs, 14,68
thousand has been incurred in r/o Grant No. 22 Defence Pensions ag
disclosed n3 Appropriation Accounts [Defence Pensions) for 2015-16. The
excess expenditure has been incurred dus to the implementation of Court
Decree which is an obligatory expenditure. and it is difficult to ferecast the
cexact budget provision under the Charged Portion in advance. In the
arcumstances explained above the fotal excess of Rs. 1466 Lakh may
kmndly be recommended for ifegularization by the parlament under Article

1151} (b) of the constitution.

Remedis]l Action Taken

§~ Wecessary instructions have been issued vide 1D No. -2(8)/MO/2015-
16 dated 29/07/2016 (Copy enclosed) to all concerned to prepare their
Budgetary propesals on realistie hasis taldng into consideration all the
related aspects such as commitments, trend of ezpenditure and the

anticipated expenses and to an optimum level necessary Temedial

measures/corrective action should be taken promptly.

sey, vetted b

This has be Audit  vide- DGADS UO  No.
ﬁ:_é,‘f/ﬁm:ﬁ.ﬁﬁass’:zé;@&dt_ B/p2fze1t -

F. No. 2(6} /MQ/2015-16 dt.3| /e /2016 -
é-fgﬁ &

(AT, Dak)
Addl. FA & Joint Secretary
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Ministry of Defence {Finance)
Main Office ‘

Y R s

‘Subject: Insiructibns/Caution for preparaton of Revised/Budget estimates on

resiistic basis 1 avold savings or excess w. T, 1. otal allocations/ grant
wmder each sub/detailed head.

Lol
e

going through the Appropriston Account (Stage-ID in /o Defence
Pensions, i has been observed that during the Financial Year 2015-16 an excéss
expenditare of Re. 14.66 Lalth has been imcurred under Charged — Section,

Whiie

.against the sanctionad provision of Fe.300.00 1sih

Z. 1t is ohesrved that for the last few years (e after FY 2011-12) ihere has
been  stesp morzase in expendirvure vmder Cherged portion of Revenue Section
in r/o Defsrce Pensicn 4ue to suddsn/shanp increase in the num‘;@:r of court
- cases by Defence Pensioners. Howevsrn, an ihe contravy (it is obssrved that O/o
CCDA/PCDAP) Allshebad is mot  projsciing the Budger Estimetes | under
W" rged  porton . after taking  info ac semnt tha trend of sypsndimare ineured

hiving the lzat Tinancial Year. This ssdms @ be eme of the meln reasons for
o b

IXOESE sxpanditirs under Charge port tos of  Defencs Pengions.

1152 0%

3 Itis ac,r:;:w@ ngly, onmee again reitergfed thet utmost caution and ageuyac
be zdopied while estimating requiremsent of funds  alter taking into account t‘-:le

iErfuctioms issued by Minisuy of Finance fum time 10 tims a:w_' adhere o the

expenditicre contro] during the current/ensuing financial year as well. In ordar
to ensure that ths budgetary projections are mads after an gocurate and realstc
gssessment of the requirements and visualizetion of the actual/anticipaied
expenditurs, détailed reasons by giving the numerical impact in respect of sach
components of the respective detailed/sub-head should invariably be recurded
where the sstmations are increased or decreased by 10% or more w. I. t. the

actual expenditure during the last financial year,

&, The FAC commented very adversely in its 64th 70% and 920, 19 znd
28w Repart o repeated Ezcess exmpenditure on Defence Pensicns for thelast—
few years which clearly mndicate systemic wealmess i budgetary Control.



Regarding excess expenditure of Rs. 1465 Lakh under Cherged

5

- Portion of Revenue Section of Defence Pensions for the Financial Year 2013-16
- O/o the CGDA/PCDA (P) Allababad is again reguestsd that while projecting the
- Budget =]l possible factors mcmdmg the trend of expanditare j Jear

of previous years

Inay b& taleen arits account.

8. “This issues with the approval of J8 & ADdLFA{ i
J
vl :
/ “,Z:JJM_;’ ) J"J r_“
(Manlishree Fande)
Director (Budget
Tel 2307- 2554
1. Jr. CGDA [A/Cs & Budged
' 1

Paizmg, Delhi Can,

2. . Pr.CDA {F) Allshabad.

2015-316 d 29 j07/2015.

Mold (Fin in] 1D 7o, 251/ MG/2015-16

-l




_ANNEXURE -TIL

EXPLANATORY NOTE _FOR PUBLIC ACCQUNTS ("‘DMMIT TEE _FOR
REGULARISATION QF EXCESS OVER VOTED/CHARGLD PGRTION OF
. h;,GRAN TS/APPROPRIATIONS DURING THE YEAR 2015-16
" During the year 2015-16, there was an overall net saving of T 37052.61 crore undcz all
Grants and  Appropriations, which constitutes 10, 95 percent of the total provision of ¥
328368.80 crore.

-The net saving was the result of gross saving of ¥ 37128 48 crore under fifieen Voted
Grants (fe. fourteen Revenue Grants viz. 1, 3,4, 5,6, 7, 8, 9, 10, 11, 12, 13,14 & 15 and three
segments of Works Grant No. 16 viz, Capital Rmiway Funds and Satety Fund) and six Charged
Appropriations (i.e. five Revenue Approprlatmns viz. 5,7,8,9, & 12 and three segment of Works
Appi optiation No. 16 viz ( Capital, Railway Funds and Railway Safety Fund) and gross excess of
& 75.87 crore under one Voted Grants (Le. one Revenue Grants no. 2) and five Charged
Appropriations viz. 3,4,6,11,13.

lhe gmcsb excess of T 75.87 crore comprise of ¥ 75.63 crore under Voted Grants and ¥
0.24 crore under Charged Appropriations constituting 0.08% of the total provision of ¥ 92473.15
crore under those Grants/Appropriations in whmh gxcess occurred.

. “The gross savings amouniing to ¥ 37128, 48 crore comprise of T 37088 77 crore under
Voted Grants and ¥ 39.71 crore under Charged Appropriations constituting 15.10 % of the total
provision of T 245895.65 crore under the Grants/ Appropriations, registering savings. (Reference
Para. 26 to 29 - Excess/Saving over Voted Grants and  Charged Appropriations of the
upp_mprtatmn Accounts of Indlan Railways for the year 2015-16 — Part - 1 - Rcwe‘w)

All savings involving ¥ 100 crore and above under each Grant and all gxcesses grant-wise,
are nxplamed n detail in the ensumg pares.

1.2 Excess under Char, ged Apnropnatmns & Voted G‘rrants :
There is an excess under five Charged Appropriations (3 4,6, 11, 13) and in one Voted
Grant no. 2 explained as under;- =~

. {wy  Chaveed Appropriations
1} Appmpria‘tion Na. 3:- Working Expenses — General Superintendence and Services

' . | In unit of ¥
Original Appropriation’ ' ' - 1,16,30,000

Supplementary Appropriation ' 1,44,13000

Total Sanctioned Appropriation . 2,60,43,000

Actual Expenditure : : - 2,70,78,362

Excess ' | 110,35,362

Misclassification . - 67,328
- Excessrequiring regularisation ' - 11,02,690

A Supplementary Charged Appmprmtmn of ¥ 144.13 lakh was sanctlomd for decretal
payments not anticipated earlier. The actual payments exceeded the provmon by * 1102690,
Thus, the excess requiring regularisation 18 ?’ 1102690, as disclosed in the  Appropriation
S.ocounts,

357
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(11) Appruprmtmn No. 4:- Workins Fxpenses — Regglrs & Maintenange of Permanem Way

& Warks,

: In unit of ¥
‘Original Appropriation” S 38,61,000
Supplementary Appropriation e 66,81,000
Total Sanctioned Appropriation | 1,05,42,000
Actual Expenditure - 1,05,84,943
Excess ' _ o 42,943
Misclassification ' 13,61,830
Excess requiring regularisation 14,04,773

A Supplementary Charged Appropriation of T 66.81 lakh was sanctioned for decretal
payments not anticipated earlier. The actual payments exceeded the provision by ¥ 1404773,
Thus, the excess requmng regu!ansauon is ? 1404773, as disclosed in the Appropriation

Accounts,

(iii) Appropr mtmn No 6:- Working prenses — Renanrs & Mamtﬂnance of Carrmge &

Wagon .

In unit of T
Original Appropriation 0
Supplementary Appropriation 2,21,000
Total Sanctioned Appropriation 2,21,600
Actaal Expenditure 2,21,158
¥xcess ' 158
Misclassification 0
Excess requiring regularisation 158

A Supplementary Charged Appropriation of T 2.21 lakh was sanctioned for decretal

payments not anticipated earlier. The actual payments exceeded the provision by T 158

Thus, the excess rcqmrmg regularisation is ¥ 158 as disclosed in the Appropnatmn

Accounts,

{iv) Appropriatidm No, 11:- Working Expenses — Staff Welfare & Amenities

R In ugit of ¥

Original Appropriation 0
Supplementary Appropriation 57,600
Total Sanctioned Appmprmtmn 57,000
Actual Expenditure . ' 57,200
Excess 200

- Misclagsification ‘ 0
Excess requiring regularisation 200

34
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A Bupplementary Charged Appropriation of ¥ 57000 were sanctioned for decretal
paymenis not anticipated earlier. The actual payments exceeded the provision by ¥200.

Thus, the excess requiring r@guiansatmn is < 200 as disclosed in the Appropuatlon
-~ Agccounts, ‘

{v) Appmpriation No. 13:- Working Expenses — Provident Fund, Pension & Other
Retirement benefits

o In upit of ¥
Original Appropriation 51,60,000

Supplementary Appropriation ' ' ‘ 15,20,000
Total Sanctioned Appropriation ' 66,80,000
Actual Expenditure o 80,035,381
Excess - 13,25,381
Misclassification ' ' . 6,077,032
Excess requiring neguhn isation o .- ' 19,32,413

Chalged Appropriation of ¥ 51.60 Ialch was obtained at the Budget Estimate Stage. A
- Supplementary Charged Appmpuatmn of ¥ 15.20 lakh was sanctioned due to more decretal
payments than anticipated earlier, The aciual payments exceeded the provision by ¥ 1932413 as
more decretal payments materialized. Thus, the excess requiring regularlsatmn is¥ 1932413, as
disclosed in the Appropriation Accounts.

(b)  Voted Grants |
{1} Grant No. 2: Miscellanecous Expenditure (General)

o - In unit of ¥
Original Grant S e 905,31,32,000

Supplementary Grant ' o ' ¢
Total Sanctioned Grant ' 905,31,32,000
Actual Expenditure - | | : 980,94,25,767

~ Excess . 75,62,93,767
. Misclassification ' ; : ‘ L - 0
Excess requiring regularisation _ : 75,62,93,767

A Grant of ¥ 90531 crore was obtained at the Budget Estimate stage. The actual
expenditure of T 980.94 crore was T 75.63 crore more- than the total sanctioned pmwsmn of T
505.31 crore. The excess mainly occurred under the following Mmm heads:-

(a) Research Designs & Standards Organization (5.60 crove), malrlly due to more
expenditure towards staff’ cost and retirement benefits during the year, than anticipated. (b) Cost
of Statutory Audit © 65.43 crore) due to more expenditure towards staff cost than anticipated
Miscellaneous Charges & 119.78 crore), mamly due to more- expenditure towards MUTP
Surcharges, than anticipated.

~37 -~



4
The excess was partly offset by sairing under the following Minor heads:-

(8) Surveys (¥ 18.02 crore), mainly due to slow progress of certain survey works, non-
finalization of ténders of some works and less materialisation contractual payments than
anticipated. (b) Miscellaneous Establishments (¥ 97,14 crore), due to non materialisation of
direct purchase and incurrence of less expenditure towards training cost and also conducting of
~less number of examinations by various Railway Recruitment Boards. {(c) Payment to Worked
Lines (¥ 0,02 erore) due to less paymerits made in proportion with the earning, than anticipated.

The excess, therefore, requiring regularisation from Parliament works out to ¥
756293767 (i.e. 8.35% of the total sanctioned provision).

FARI ] DA 3 -
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APPENDIX 1l

STATEMENT OF OBSERVATIONS AND RECOMMENDATIONS

| 8l

Para Ministry/Department | Observations/Recommendations
No. | No. concerned
' (Part I1)
1 1 Finance (Economic | The Commitiee's examination of the

Affairs), Defence,
Department of
Telecommunications
‘and Railways

Appropriation Accounts of the Union
Government relafing to the Civil, Defence
Services, Postal Services and Railways
for the financial year 2015-16 has revealed
that a total expenditure of T 286.24 crore
was incurred in eight cases of eight
excess registering Grants/Appropriations.
The Ministries/Departments which have
incurred excess expenditure during the
year 201516 are the Ministry of
Communications (Department of
Telecommunications under Grant No. 15),
the Ministry of Defence (Grant No. 22 -
Defence Pensions) and the Ministry of
Railways (six cases under six
Grants/Appropriations i.e. Grant Nos. 02,
11&13 and Appropriation Nos. 03, 04 and
06). The Committee note that bulk of the
excess expenditure was on the Civil side
viz, ¥ 210.37 crore which is 73.49 percent
of total excess expenditure Incurred
during the year 2015-16.The Committee

further find that in the Civil side the

almost entire of excess expenditure was
incurred by Ministry of Communications
{(Department of Telecommunications)
which incurred excess expenditure of ¥
210.22 crore under Revenue - Voted
section of Grant No. 15 — Depariment of
Telecommunications which is 73.44
percent of the total excess expenditure
incurred during the year 2015-16. In case
of Grants/Appropriations operated by the
Ministry of Railways, an excess
expenditure of ¥ 75.87 crore which is
26.81 percent of the total excess
expenditure was incurred under six
Grants/Appropriations.
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The Commiitee observe that the
various Civil Ministries/Departments and
Ministry of Railways have been incurring
excess expenditure vyear after vyear.
However, the excess expenditure incurred
by them has witnessed a considerable
decline in comparison to previous year in
case of Civil Ministries/Departments and
previous seven years in case of Ministry
of Railways. An analysis of the reasons
for excess expenditure during 2015-16
indicate that the lack of proper monitoring
of the progress of expenditure,
inadequate review and analysis of the
financial requirement and non-observance
of the prescribed financial rules were fhe
main  contributory factors in the
incurrence of such excess expendifure,
The Committee cannot help observing
that the concerned authorities in the
various Ministries/Departments continue
to display their negligence and callous:
attitude towards rules prescribed for
containing the expenditure within the
sanctioned provisions. The Commitiee
view this situation with concern and
emphasize that the Ministry of Finance
should devise suitable mechanism for
tightening the exchequer control,

Emphasizing the need for
exercising ‘effective control over
expenditure, the Committee in their 36
Report (16" Lok  Sabha) had
recommended to constitute an Expert
Group in each Ministry/Department
representing all the budget controlling
authorities which undertake a thorough
study of the instances where expenditure
had exceeded the budgetary allocations
during the last five years. Upon noticing
that no steps in this regard have been
taken by the Government, the Committee
in their 68" Report (16" Lok Sabha) had
once again impressed upon to constitute
such Expert Groups in each and every
Ministry and furnish Report thetreof




indicating the reasons for such a high
excess expenditure and suggestions to
obviate the same in future. But no action
taken in this regard has been furnished by
the Ministry of Finance. The Committee
are constrained to express their
dissatisfaction over the delay of over two
years in faking any concrete action in this
direction and desire the Ministry of
Finance to fix responsibility in this matter
and inform the Committee of the action
taken in this regard within a period of
three months,

Railways

The scrutiny of the Union Government
Appropriation Accounts {Railways) for the
year 2015-16 and the Explanatory Notes
furnished by the Ministry of Railways
indicating the detailed reasons for excess
expenditure incurred by them over Voted
Grants/Charged Appropriations revealed
that there was a misclassification of
expenditure of € 20,36,190 under
Appropriation No. 3 - Working Expenses-
General Superintendence and Service
(367,328), Appropriation No.- 4-Working
Expenses -Repairs and Maintenance of
permanent way and works (313,61,830)
and Appropriation No. -13- Working
Expenses — Provident Fund, Pension and
other retirement benefits (76,07,032).
Taking into account the effect of this
misclassification, the actual excess
expenditure incurred by the Ministry of
Railways during the year 2015-16 works
out to I 76,07,34,001 instead of
¥75,86,97,811 as indicated in Indian
Railways Appropriation Accounts. Thus,
the  fotal amount of actual excess
expenditure incurred during the financial
year 2015-16, which requires
regularization by Parliament under Article
115 (1) (b} of the constitution is of the
order of ¥ 286,44,20,255 {3286.44 crore)
incurred in eight cases of eight excess

—_—

registering Grants/Appropriations.
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Economic Affairs

The Committee are constrained to
observe that out of eight cases of excess
registering Grants/Appropriations  the
excess expenditure had heen incurred
even after obtaining supplementary
Grants in as many as seven cases. The
percentage of excess expenditure over
the Supplementary Grants in respect of
these seven cases ranged from 0.07
percent in Appropriation No. 8- Working
Expenses ~Repairs and maintenance of
Carriages and wagons to 87.20 percent in
Appropriation No., - 13- Working
Expenses-Provident Fund, Pension and
other Retirement Benefits. To illustrate
the sector-wise details, Supplementary
Grants to the tune of ¥ 7677.37 crore was
allocated for the two excess registering
Grants/Appropriations operated by the
Civil Ministries/Departments but this feil
short by ¥ 210.37 crore. In respect of
Railways, out of six cases of extess
registering Grants/Appropriations,
Supplementary Grants of T 2.29 c¢rore was
obtained in five cases, still an excess
expenditure of T 0.24 crore was incurred.
In this regard, the Committee have
repeatedly cautioned the
Ministries/Departments in the past against
incurring expenditure not authorized by
Parliament As the trend of incurring

- texcess expenditure despite obtaining

Supplementary Grants continues, the
Committee are inclined to conclude that
not only the Budget Estimates are not
adequately made, even at the
supplementary Demands stage,
requirements projected are not realistic.
The Ministries/Departments have made
the mockery of this system. They have
been obtaining Supplementary Grants
without conducting a proper scrufiny of
the expenditure incurred or likely to be
incurred by them during the financial year
as there are no cogent reasons for the
inevitability of excess expenditure when
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the Ministries/Department get
opportunities fo present the
Supplementary Demands for Grants
during the three Sessions of Parliament in
a year, the Committee would like to
remind the defaulting
Ministries/Departments about the sanctity
of General Financial Rules which stipulate
that no expenditure should be incurred
which might have the effect of exceeding
the total Grant or appropriation authorized
by Parliament by law for a financial year
except by way of obtaining
Supplementary Grants or an advance
from the Contingency Fund, The
Committee therefore, recommend that the
Ministries/Department concerned should
probe into the cause of this chronic
| malaise and find effective ways and
means to make the mechanism of
estimating Supplementary Grani more
realistic and fix responsibility on the
budget controlling officers and Financial
Advisors so as to avoid recurrence of
excess expenditure despite obtaining
Supplementary Grants.

in their 68" Report (16™ Lok Sabha)
the Committee had desired the Ministry of
Finance (Department of Economic Affairs)
to give serious attention to this aspect
and evolve an effective mechanism in
coordination with budget cell of all the
Ministries/Departments, C&AG of India |
and CGA in the Ministry of Finance
(Department of Expenditure) to restrict the
use of supplementary demands only to
rare and emergent cases. Keeping in view
the same instanices this year, the
Committee observe that no concrete
measures have been initiated so far in this
direction. The Committee would like the
Ministry of Finance (Department of
Economic Affairs) to give serious
attention to this aspect and apprise the
Committee of the action taken in this
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regard.

Railways, Defence,
Finance (Economic
Affairs)

The scrutiny of the excess expenditure
incurred during the fast ten years has
revealed that Civil Ministries/Departments
and the Ministry of Railways have been
incurring large amotnt of excess
expenditure continuously during the last
ten fiscals. However, it has been
observed that there is considerable
decline in excess expenditure incurred by
the Civil Ministries/Departments as well as
Ministry of Railways during the year 2015-
16 in comparison to previous year. It has
also been observed that excess
expenditure incurred by the Ministry of
Railways during 2015-16 is the lowest
during the last seven years i.e. from 2008-
09 to 2014-15. The Committee express
their satisfaction over the decrease in
excess expenditure during the financial
year under review as compared to that of
the last one but still express their concern
over the continuing cases of excess
expenditure by various
Ministries/Departments. The Committee,
therefore, desire that the Government
should remain more vigilant in their
budgeting exercise and monitor the
expenditure pattern with utmost care and
alacrity so that instances and quantum of
excess expenditure are pruned down to
the barest minimum in the coming years,
if not eliminated altogether. '

The Committee further find that the
Ministry of Defence under Revenue-
charged portion of Grant No, 22-Defence
Pensions, had incurred excess
expenditure recurringly for the years
2011412 to 2015-16, Further, in case of
Grants/Appropriations operated by the
Ministry of Railways it has been observed
that recurring excess expenditure under
Appropriation No. - 03 - General
Superintendence and Services and Grant
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No. — 13 - Provident Fund, Pension and
other Retirement Benefits had also
incurred recurring excess expenditure
during the years 2011-12 to 2015-16.
Apparently no efforts have been made by
the Ministry of Defence and Railways to
examine the factors contributing to such a |
dismal state of affairs and take corrective
action. What is further disquieting to
observe ig that despite the oft-repeated
concern expressed by the Committee on
the recurring phenomenon of excess
expenditure  under the aforesaid
Grants/Appropriations operated by
Ministry of Defence and Railways
situation has not been improved.
Expressing their concern over this state
of affairs, the Committee in their 36"
Report had desired for constitution of a
high level inter-Ministerial Group under
the Chairmanship of the Cabinet
Secretary and the C&AG of India. The
recurring excess expenditure by these
Ministries is axiomatic of the fact that no
sincere efforts have been made in this
direction. The Committee while
reiterating their earlier recommendation
recommend that the Ministry of Finance
take a serious note of it and fix
responsibility for the recurrent excess
expenditure. Taking note of the recurring
excess  expenditure under Grants
operated by the Ministry of Defence, the
Committee in their 68" Report had
desired the Ministry of Defence fo
constitute a  high-fevel Committee
consisting the budget controlling
authorities of Ministry of Defence,
Ministry of Finance (Department of
Economic Affairs) and officers from the
CGA (Department of Expenditure) to
identify the loopholes in the budgeting
procedures of the Ministry of Defence and
to obviate the same in order to aveid the
recurring phenomenon of excess

expenditure under the Grants operated by
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them. The Committee are pleased to note |
that in pursuance of the said
recommendation of the Committee a high
level Committee with AS & FA
(Acquisition) as  Chairperson  and
representative from Army, Navy, Air
Force, IS DGAFMS & representative from
Department of Economic Affairs and CGA
has been set up fo identify the loopholes
in the budgetary process, The Committee
therefore, desire to he apprised of the
findings/recommendations of that high-
level Committee to curb the tendency of
recurring excess expenditure under the
Grants operated by the Ministry of
Defence in future.

Department of
Telecommunications

A scrutiny of select cases of eXcess
registering Granis/Appropriations reveals

| that during the Financial year 2015-18, the

Ministry of Communications (Department
of Telecommunications) incurred an
excess expenditure of ¥ 210.22 crore
under Revenue (Voted) section of Grant
No. 15 - Department of
Telecommunications. Under this Section
of the Grant the total provision was
¥ 13284.10 crore. This was augmented to
T 20959.21 crore by obtaining
Supplementary Grants of ¥ 7675.11 crore.
Against this, the actual expenditure of
321169.43 crore was incurred resulting in
an excess expenditure of T 210.22 crore.
Excess expenditure under this section of
the Grant was the net effect of total
excess of I725.93 crore and total savings
of ¥542.71 crore under various sub-heads
of the Grant. The Committee are
perturbed to note that but for the savings
under various heads of the Grant, the
overall excess expenditure under this
Grant would have been much larger. The
contributory reasons as stated by the
Ministry were more expenditure under
professional services, more pensioner

charges adjusted at the fag end of the
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year by the Banks, compensation to
service providers for Universal Service
Obligation-North East Area, due to refund
of more upfront charges of BWA
spectrum in respect of BSNL etc.  The
Gommittee are of the view that many of
these could have been foreseen and
provided for at least at the Supplementary
Grant stage before the close of the
financial year. In the opinion of the

Committee the facts enumerated above

are a sad commentary on the manner in
which this Grant was administered by the
Department of Telecommunications which
miserably failed not only in precisely
estimating their requirement of funds
even at the fag-end of the year but also in
providing fully for requirement of funds
under various Sub-Heads of this Grant.
Taking note of the fact that there was not
only wide spread diversion of funds but
also unbridled flouting of financial
disciplines in operation of this Grant, the
Committee recommend that the matter be
looked into to pinpoint the responsibility
and to drive home the need for strictly
adhering the principles of financial
propriety and discipline.

Railways

The Committee’s examination of Indian
Railways Appropriation Accounts for the
year 2015-16 revealed that there was an
overall excess expenditure of
T 76.07 crore (after misclassification) in
six cases of six excess registering
Grants/Appropriations. Out of this,
excess expenditure under Grant No. 2 —
Miscellaneous Expenditure (General) was

‘the main contributor having an excess of

¥ 76.83 crore which is 99.42 percent of the
total excess expenditure incurred by the
Ministry of Railways. An analysis of the
réasons causing the excess expenditure
indicates that the excess under Grant No.
-2~ was mainly due to more expenditure

on staff cost and non-provision of budget
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for expenditure under Mumbai Urban
Transport Project (MUTP) surcharge. The
Committee feel that these activities are
routine in nature and these could have
been realistically assessed at
Budget/revised estimate stage.
Furthermore, under Appropriation Nos,
3,4,6,11 and 13 the excess expenditure
was due to materialization of more
decretal payments, than anticipated.
Deploring this, the Committee expect the
Ministry of Railways to ensure that in
future, prompt action is taken to make the
decretal payments and provide for it in the
original/supplementary Budget. The
Committee, therefore, like to emphasis
that through proper control over
expenditure and with more accurate
estimation of liabilities, much of the
excess expendifure can be avoided. If at
all the requirement of more funds is felt
after the budget estimates, additional
provisions at the revised estimates
should be made with more precision.
The Committee are pleased to note that in
pursuance of their recommendation, the
Ministry of Railways have constituted an
Expert Group vide order dated 20.07.2016
to study persistent trend of excess
expenditure with a view to find out
teasons for the same and evolve a
mechanism to curb instances of excess
expenditure. The Expert Group made
several recommendations to curb the
instances of recurring = excess
expenditure. The Committee while
appreciating the steps initiated in this
regard desire that the recommendations
of the Expert Group should be followed by
the Ministry of Railways so as to atleast
minimize the instances of excess
expenditure if not completely eradicating
the same.

Railways

Yet another area where inherent
shortcomings were ohserved by the
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Committee related to the manner in which
| Supplementary Grants had been obtained
by the Ministry of Railways. The
Committee’s examination of the relevant
Appropriation Accounts has revealed the |
supplementary provisions of ¥ 2.29 crore
were obtained in five out of six cases of
excess registering Grants/Appropriations,
The Committee’s scrutiny has also
revealed that under Appropriation Nos. 06
and 11, the original provisions were not
available and only Supplementary Grants
were obtained for this purpose. Further
under Grant No. 2, no Supplementary
Grant was obtained although there was
excess expenditure under this Grant. In
fact Supplemenfary Grants were il
conceived without conducting a proper
and close scrutiny of the expenditure.
The Committee are concerned over such a
state of affairs and recommend that the
Ministry of Railways should evolve a
mechanism to access and project realistic
requirement of funds at the
Supplementary Grants stage so that the
excess expenditure could be avoided as
far as possible. The Committee are
further observe that with Virtual Private
Network enable Rail Budget system of the
Ministry of Railways, though the excess
expenditure has shown a considerable
decline during the fiscal 2015-18, it is still
occurred despite obtaining
Supplementary Grants and much more
need to be done to avoid instances of
excess expenditure despite obtalning
Supplementary Grants. The Committee, |
therefore, desire fhat supplementary
provisions are obtained only in cases
where it is really and genuinely required
and the Ministry of Railways should not
make indiscriminate use of this
rmechanism, They also desire the Ministry
to make optimum use of the Private
Network enabled Rail Budget for framing
their Budget estimates most accurately
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and resort to supplementary demands
only in rare and emergent cases.

Railways

Another disconcerting feature noticed by
the Committee is the extent of
misclassification of expenditure under the
Grants/Appropriations operated by
Ministry of Railway during the year under
review, There have heen
misciassifications of expenditure of ¥
20,36,190 in as many as three
Appropriations which have recorded |
excess expenditure. As the amount of
misclassification of expenditure is very
huge, this cannot be considered as a
mere technical or procedural irregularity
on the part of the Ministry. It is a serious
issue warranting immediate attention and
prompt action. Even though the Ministry
has taken some remedial measures to

improve the situation, the Committee

cannot but conclude that systemic flaws
as well as human laxity have continued to
contribute to this malaise. The Ministry of
Railways should therefore, look into the
matter afresh and initiate credible action
that will yield visible results in the
forthcomings years for better planning
and performance on the expenditure side.

Finance (Economic
Affairs)

The instance of excess expenditure that
have  oc¢curred under various
Grants/Appropriations during the vyear
2015-16 only highlight the growing
malaise of not learning lessons from past
mistakes, It is further seen that excess
expenditure is occurring even in cases
where the expenditure could have been
easily anticipated and incorporated in the
budget estimates or the Supplementary
Grants. In some cases even, the routine
types of expenditure were not taken into
account resulting in excess expenditure.
This clearly shows that the Government
particularly the Ministry of Finance, as the
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nodal agency, have not been paying the
requisite attention to this issue. In this
connection, the Committee would like to
point out that as per the extant Financial
Rules, the Secretary to the Government of
India, who heads the Department should.
take responsibility for ensuring financial
discipline in the concerned
Ministry/Department with a view to
restricting excess expenditure to the
barest minimum. Considering the
recurring malaise of excess expenditure,
the Committee would now like the matter
to be reviewed at the highest level. The
Committee accordingly recommend that
the Government should constitute a Inter-
Ministerial Group of the Secretaries of all
the Ministries/Departments to examine
this recurring Issue and apprise the
Committee about the steps taken to
rectify the problems. '

10.

10

Finance (Economic
Affairs), Defence,
Department of
Telecommunications
and Railways

Subject to the
observations/recommendations made in
the preceding paragraphs, the Committee
recommend that the expenditure referred
to in para 14 of Part —| of this Report be
regularized in the manner prescribed in
Article 115 (1) (b) of the Constitution of
India.
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